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1.0RDER_DATED 1007-2002. 

Seen the petitiOn.PeuS€Q the Otice 

notes.DefieCt pointed out oy che &egistry i 

içnoed.Let the OA )e registered and a 

numet je yiv1. 

Heard mr.S.i,. swain, 1Earneci counei 

tOt the iPL-lic,int and 

Senior standing .ounsel (C1crai) for the 

eSPUfldtSt on whom a CO)Y Of this eitiOfl 
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has 3een served. 

Appliflt appi ed for compassicfiite 

- 	( 	- f- 

',- 

appointment on the death of his father Late Iar 

tik oh.Padhi,whc was 1,,orking under the 

Re5 pond eftS as Telegraph overseer(Opera t.ive 

at C. L1.0,CUtt1Ck in order to overcome the 

sudden jerk caused in the family due to the 

death of the immediate 3readearner of the 

lamily. NO heed having oe1 paid to the req uest 

of the appticflt for providing such appointment 

on compassionate ground. the a•Licant has 

come up in this Original Applidtior1 with a 

rjer to the ReSpOUJ1 	CO provide him 

compassiOnde aincment. it is seen from 

the Ar1fleUi3 that late Kartik Ch.padhi 

left oeLind his widow two auçjhterc and one 

son • It is submitted by the jdvocate tor the 

A pp ii cant aad the--  t he family is in indigent 

condition. It is submitted by the Advocate 

for the Applicant that the death of the 

father of the applicant occurred prematurely 

on 30.11.1997 and ev1 though the applicant 

is striking his head at the doors of the 

Re5POndtS no tangi.1e result has come out 

as yet. 

in vii of the aove, it is no use to 

keefAL the matter pending especially when  

this is aapLicd:ion for comassicnate 

appointment pending with the Respondents since 

o.11.1997. In the said prem;Leses, kk ica this 

Original ApplcatiOfl is uisosed of with a 

direction to the Respondents to consider the 

case of the applicant for providing appointment 



ii 
on, compassionate ground treating this Original Application 

as a part of the reresentaticn ander Annexures...2 and 5 

and pass a reasoned and speaking order wjti in a period of 

two months from the date of receipt of a copy of this order. 

with the above observations and directions this OA 

is disosed of. No costs. 

(MAN 0 RAN JAN 1-101A HNY) 
1'1EM3ER(JUDICIAL) 

KN WCM. 

ORDER DT. 10.7.2002. 

Registry is directed to st copies of this order 
I 

alongwith thecri1rai A pplicaticnsby Re,d.pOst with AD 

to the ReSpofldtS and free copies of this order oe made 

avai.able to the cOunsel for Doth sides. 
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